
f

>•.

•IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH ; NEW DELHI

0.A.No.969/88 Date of d8cision;23.9.93

Shri Madan Mohan Vs. Union of India/GMjN.Rly.

CORAHj

Hon'ble Shri C.J. Roy, Member(J)

Hon'ble Shri S.R. Adige, Member(A)

For the applicant .. Shri P.Gaur

For the respondents .» Shri O.N.Mooln

JUDGEMENT(ORAL)

(delivered by Hon'ble Member(J) Shri C.J. Roy)

None present for the parties.This is an.old case

coming up now. Niether the applicant nor his counsel is

evincing keen interest in prosecuting the case. Hence

the OA is dismissed in default.

(S.R. A:digfe)
Member(A)
>3.9.1993

(C,j( Roy)
Member (J)

23.9,1993


